
, App 1 i oaii ■:

CENTRAL ADMINISTRATIVE TRIBUNAL; PRINCIPAL BENCH

Qriginal Add 11 oat ion Nq.3^—2^0.■'

New DclLU this the 25ad Jaausry, 2001

IION'BLE MR.KULBIP SINGH, MEMBER(JUDL)

Arty Varahocy Sii;gUf- l
W/.r cT;r ; Mukaud SHlagliai,
R/r. 57, 1st rioor, Gai i No- t.
tCi ishai; Lunj Eatcnsion Part-I,
Dcili i -9 3.

(By AiJ^'ocatc; Snr.; B. S.

Versus

1, Union of India Througn
Lt. Governor. Govcrna-cnt of ACT oi .Dcijji ,

Raj Niwas,
Delhi.

2, Secretary (Mcdieai)
Govt. of NGT of Delhi,
Flayers Building,
ITO Bui id ing.
New Delhi.

3, Medical Supcrintendont,
L. L) a r; a. y a e i I s o i r a. ,
Nee Delhi .

4, Delhi Suuo rd I-ya. t e ScrviOes
Through Its Chairr-ian,
UTCS Building,
Shalidara, Delhi.

Sc Icirt 1 on Boa rd

.  . . Respondc.ut3.

0 R D E R (ORAL)

By Ilon'blc Mr.Kuldip S i ugh, Member (Judl)

The applicant, in this case is aggrieved of the

order dated 30.■12. 2000 vvhercby his appointiacnt is being

oancelied.

.  . -■.w.e.

'A

2. The facts in brief arc that earlier al-=o

appi lehiit had approa.ehcd this Tribunal- in OA 747/200-^.

The Tribuiiai had. dispoaciJ t/f the said OA liy dii'CctOig t;:r

re spvUithri; 13 that they should eonsivler the rcpi ics of tin

a-ipi ioant to shovr-eausc notice.dated 20.4.2000 and pass

detai lc:d and reasoned order thereon withii- a pe; iod of 3

aentlis: f-ro:-i the .date, of .receipt of a copy af this order.



r
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*Ia case of any adverse order passed against the

^appiioant, the rospondcats arc rcstraihcd to act upon the

ijasK- for another sronth so that the applicant get, a

reasonable opportunity to approach the appropriate fo-uni

to redress his gricvanoe. The respondents thereafter

passed the impugned order dated 30. la, 2000 whe-rcby they

have .i^truok to the stand that, tlic applicant is not

qual ified to hold the post o.! 1 as he was

1 nadvcrtcnt ly appointed. However, a perusal of tire order

shows that the department has not clarified as to what

arc short eomings of the applicant which rcnd.crs him

unqualified to hold the post of Lab. Teehir ie ian. To

that extent the order is a non-speaking one. In these

circumstances, I i .inu that the OA can be disposed of by

direct urg the i'cspoiidcirts to pass a detailed scviaki iig
1

ordc;- pointing out the short comings in the qua 11 f ieat 1 on

which rciidcrs the app'iloaiit uiifit to be allowed to

g vOiii i. i;uc' or; the post of Teck- . This n-ny be

done withiii a period of one month from the date of

receipt of a copy of this order. The respondents shall

not terminate the service of the appl icant till one month

from the date of passing of the detailed speaking order,

point i;ig out the shortoomlngs i;i her eligibility

Ci u a ,1 i f j 0 a 11 o ji.

r- The O.A. ;s disposed of with the above

directions at the admission stage itself.

( KULSI? SINGH )
MEMBER!JUDL)


